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APPLICATION NUMBER ; ' 756 of 1994,

APPLIGANTS: | 7 RESPQNDENTs: .

$ri.H.Ravindta v/s. Secrétary{Admn ), Lakshadweep Administration

To, - ' Secretariat,Kavaratti Tsland and "Others.
i. : : Sri.H.S.Ananthapédmanagha,”Aﬂvocafe, - o

No. 108,NHCS Layout,Third Stage, -
Fourth Block,Basaveshwaranagar, -
'Bangalorg-560079. .

2. _The Secretary(Administration )y
" Administration of Lakshadweep Secretariat,
Kavaratti Island-682555. B

3. Secretaty,to the Administrator, o
"~ Union Territory of Lakshadweep Administration,
- . Kochi-682003, ~ _ L

4, Thé'Manager,Office-of the Coir Monopoly Manager,
_,ﬁdministration fo LakghédWéep,MangaLQregsjsoql’_

5. ' Sri.M.S.Padﬁarajaiab,Senior CGsc;
~ High Court Bldg, Bangalore-1.

[

Subject = Fofwarding:of'éopies of the Orders passed by “the -
Central administrative Tribunal,Bangalore.

"~fPlease'find“enClosed herewith aﬂcopy'df tHﬁFiRDER/-

" . Second Floor, - ...
R L K Commerci3143ompLez,
U o " Indirenagar, -
' S R . Bangalobre~-560 038, -

Dated:- 146 -9

STAY WRDER/INTERIM ORDER/, -passad by this Tribunal.in the above |

.mentionhed application{(s) on _ 07-06-1994, R

-~ S , DEPUTY REGISTRAR'¢/s
JUDICIAL BRANGHES.
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™~

QAued
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CONTRAL Auui.'ais.aarwa  TRIBUNAL

A.BANQﬁLOBE,QENCHgBANBALQRQM} " 1;‘a»»7:.f 'f'

APPLICATION NO.756/1994

DATED THIS THE SEVENTH ‘DAY OF JUNE, 1994

Mr. Justice P.K. Shyamsundsr, vice Chairman

mr. T.V. Remenan, member(A)

Mr. He Ravindra

Aged §1 years

s/o. Late Sri 1. Rangen

- Lower Division Clerk

office of the Menager

Coir Monoply Scheme

(union Territory of Lakshadusep)

mangalore - 575 901. esess Applicent

(By Shri H.S. Ananthzpadmanabha, Advocate)

Vs,

1. Secretery(Administration) ,
Administration of {akshadweep
(Secreteriat) -

Kavaratti Island = 682 555,

2., Secretery to the Administrator
Administretion of the Union
Territory of Lakshadwesp
kochi = 682 003,

3. menager
pffice of the Mmanager
Coir Monoply Scheme
(Union Territory of Lakshadweep)
Mangalore = 575 go1, ssvee Reepondants

(BY Shri M.S. Padmarajaiah-, ,S.C.G.S.Co.)

C R _DE_R
(By Mr. T.V. Ramenan, member(A))

Admit.

Shri m.S, padmarsjaieh, Standing Counsel for

-~ /e"

ooce/./
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SECTION OFFICER (% C.
© CENTRAL ADMINISTRATIVE TRImHMAL w

applicant as | ,Di Clerk 1ﬁche office of ths Executivo

T

Engineer, Lakeha¥uoep pub]kc Works ospartment at Kochi

\
(xerala). A copJ of the h#logram dated 1.6.1994 received

b

by him in this copnection *rom the Admimistretion of the

| i
Union Territory o Lakshad*aap at Cochinalso stands

s

annexed to the m

o UWe hﬁvé heard the learnad counsel

l
|
8
for the applicanT and the %aérned standing ccunsel for
1
|

the respendents, V

:\‘

1 I
2, In ﬁ&e light ¢f the fact that the

3

applicant has now bsen givﬂn & posting, we d¢ not consider

it proper to proc#ad furth&& in the matter. The only

submission made bJ the laaﬂLad counsel for the applicent

is that the appliéant shouﬂf be paid his dues for the

period from the ddte he ua%\ralisved at mMengalore in

der conﬁ#inad in Annexur:- 43 and till

in thelﬁffice of the Executive Engineer,

-, B, |

wWorks Da%artment at Koct: without any

I

””fﬁrther delay, Lesrned StaWding Counsel hat no objection
. ] I

;hat the r%apondents woulc have no objection

for making the pay

|
the intervening pdgiod in aﬁcordance with lew, Accordingly,

\

we direct the raap

ent of dqes‘to the applicznt by regulating

ndents tévpass appropriete orders in

*—:OE_

accordence with lay for makﬂLg payment of dues for the period

referred to above [ithin a ﬂbriod of 2 monihs from the date

|
-]

!

of receipt of a co of thia order,
Loae of ﬁ#is application accordingly.

No order as to cos%l, L

o
K- ﬂ

| A
| S~

(Pe¥. SEYAMSUNDAR)

(T.v, RAM&NANbN |
l VIDE CHAIRMAEK
1 ,

MEFBER(A) i
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